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. CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD SENCH "ALLAHABAD
Original Applicatign No.'éS? of 1993
Mahendra Kumar Tripathi R OEHBYS ¢ bin 4 o6 & % Applicants
Versus
Union of India|& Uthers . . el ST Respondents
Hon'tble Mr, K, |lbayya, Membef/(Administrative)
Hon'ble Mr. A, K, Sinha Member ( Judicial )
s ( By Hon'ble Mr. Ki Cbayya, p‘;.M.)
The lbove applicatfion has been filed for setting
aside the order of terminatigc 31,12.92 passed by the |
Regional Depuly Director of ensus operations, Jhangk,region,
| The applicants four in number in this case, were appointed
in thevcensus department on [the post of compilers durkng the
year 1991, Vide impugned onder, they have been terminated.
The termination order is asgailed, interalia, on the ground
that the términation is bad|in law and no notice was given
£o them prior to the termination and that their work hafe
\ peen found satisfactory, as such,the‘termination without
% opportunity of notice is viplative of Frfnciple of {[natural

justice and also the provisfiionsof Constitution.

5. ™~ During the course|/of the arguments, the le arned

counsel for the applicants broughttiour notice that|the

similar matter has been disjgosed of by the Tribunal in

O.A. No, 1831/92 and he has| prayed that the same directions

as were gi&en in these Casds, may be issued in this case also.
’WS.W We have gone through the judgement referped to

above, The work in the cerlsus department is periodical,

When the census operations |take place, additional |[staff is

recruited and after work ig completed, the staff is disbanded.
5.

3

Ontd o 2/'-




matters cagme up before t

this case |i=

The zbove |direction has

It is pointed out that t

(

is no work| for them on cf

3

3

(Hon *ole Mr, K, Ubayya,

and other cases. The fd

"Accordingly,
frame a.scheme
the appoinimen
their absorpti
appointment of
who have beem
in the departn
civen appointnm
the other depq
to be filled i
employees are

are waiting fo
judgement and
the staff appd
the employees,|
verge of retreg
‘finterim orderg
benefit or the
‘tion and absox
mentionéd‘éboy
last 'date of w
incumbents wil
the post.,"

appointed learlier, But|
are of the view thal the
O.A, No. 1831 of 1592(kEd
India & Others shall als
The application is dispd
costs.
Member (J)

Lucknow Dated:11§419§3

(RKA)

'been confined to 90C em

e posts are abolished
A U S g
basis, ‘9im

e Bench consisting of

A.N,) in O.A. No, 1831 of 1992

lowing directions were

he respondents are dir
within ‘3 months which

subsequently appointed
etrenched and their ap
nt or elseghere if the

tments, and tlose post
by outsiders so long

ppointed and including
their turn in pursuan

nted in subsequent yea
who are still working
chment, or working und
of the court, will als
said scheme and their

. I1f vacasncies are ex
rking has been extende
be, allowed to continu

aving cdnsidered the m
directions already giv
na Lal & Others Vs, U
form part of the judg
ed of as above with'ﬁo

g

Mdr

of 900 or remaining employees and
n and regularisation and

nt as retrenched emplo

tion will also take pl

\
58S th@re

|

ilar

one of us

given in

ected to
may contain

employees

pointment
y can be
yee s, ‘in
5 are not

las these

those who
ce of 1684

hey 'will be given prigprity over

rs. In case
or on the.
er the

O be given
regularisa-
ace as
isting or

d the

e to _hold

ployees
atter, we
en ‘in

nion of

v

ment.

(i

order as to

STV




